http://JUDIS.NIC IN SUPREME COURT OF | NDI A

Page 1 of 10

CASE NO. :
Appeal (civil) 971 of 2007

PETI TI ONER
Ranesh Chandra Sharm

RESPONDENT:
Punj ab National Bank & anr

DATE OF JUDGVENT: 18/ 05/2007

BENCH
S. B. Sinha & Markandey Katju

JUDGVENT:
JUDGMENT

W TH
ClVIL APPEAL NO. 975 COF 2007

S. B. SINHA J.

1. These two appeal s arising out of the common judgnent and order
were taken up together for hearing and are being disposed of by this
comon j udgnent .

2. Bef ore enbarking upon the question involved in these matters, we
may notice the fact of the matter.

3. Punj ab National Bank (hereinafter referred to as the "Bank’) is a
nati onal i zed bank constituted under the Banking Conpani es (Acquisition

and Transfer of Undertakings) Act, 1970 (1970 Act). | While Ramesh

Chandra Sharnma (hereinafter referred to as the 'appellant’) was working in
the capacity of a Manager in the Bank’'s Latouche Road, Kanpur Branch, a

di sci plinary proceedi ng was drawn agai nst him

The foll owi ng charges were levelled agai nst him
"ARTI CLE -1

He acted negligently as also deliberately with

i mproper notive while granting credit facility to various
borrowers to the detrinment of the interest of the Bank and
t her eby exposed huge funds of the Bank to jeopardy.

ARTI CLE- 11

He did not discharge his duties wth utnost

integrity by unauthorizedly associating outsiders through
whi ch he affected disbursenment of the | oan to various
borrowers overl ooking the fact that entire proceeds of the
| oan has not been received by the borrowers.

ARTI CLE- I 1 |

He did not ensure to keep Iimtation alive in
borrowal accounts, thereby exposing Bank's funds to

j eopardy, as also incurred expenses beyond his vested
financi al powers."
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Charge No. | was sub-divided into 24 sub-charges and Charge No. Ill was
sub-divided into two sub-charges. All these charges were proved. A
di sciplinary proceeding was initiated in relation thereto.

4. The Enquiry O ficer submtted a report to the Disciplinary Authority.
By an order dated 13.11.1997 the Disciplinary Authority while holding the
appel l ant guilty of the proved charges decided to i npose upon hima mgjor
penalty of dismissal fromBank's service which shall ordinarily be a

di squalification for future enploynment in ternms of clause 4(j) of Punjab

Nati onal Bank O ficer Enpl oyees (Discipline & Appeal s) Regul ati ons,

1977. It was, however, stated that the term nal dues of the respondent would
be settl ed.

An appeal preferred thereagainst by the appellant was dism ssed by
the Appellate Authority by an order dated 21.10.1998.

5. Aggrieved by and di ssatisfied therewith the appellant filed a wit
petition before the High Court of Judicature of Allahabad.

ne of the contentions in the wit petition was that the appell ant
havi ng allowed to superannuate on his reaching the age of superannuation on
31.1.1997, continuation of the disciplinary proceedings was bad in law. The
H gh Court negatived the said contention. |In its judgnent, reliance, inter
alia, was placed ona decision of this Court in Disciplinary Authority-cum
Regi onal Manager and others vs. N kunja Bihari Patnaik [1996 (9) SCC
69]. It was held thus:

"We must nention that Shri V. A Mhta, the

| earned counsel for the respondent, stated fairly
before us that it is not possible for himto sustain
the reasoni ng and approach of the Hi gh Court in

this case. H s only subm ssion was that having
regard to the age of the respondent (37 years) and
the facts and circunstances of the case, this Court
may substitute the puni shment awarded to the
respondent by a | esser punishment. The | ear ned
counsel suggested that any puni shnent other than

di smi ssal may be inposed by this Court. We
considered this request with the case it deserves,
but we regret that we are unable to accede to-it.
The | earned counsel for the Bank, Shri V.R

Reddy, Additional Solicitor Ceneral, also stated,

on instructions of the Bank, that it is not possible
for the Bank to accommpdate the respondent in its
service in view of his conduct."

6. Before the High Court, it appears, a copy of a Circular dated 5.3.1999
was placed for the purpose of raising a contention that the order of the
Appel l ate Authority would be relevant to determnine the controversy even /if

the same was issued subsequent to the order inposing punishment. The

H gh Court observed thus :

"I'n view of the above, it may be desirable

that the matter be renmanded to the respondent
authorities to pass an appropriate order setting
asi de the inmpugned orders. However, considering
the fact that the matter is pending since long and in
order to bring the litigation to an end and
considering the gravity of the charges and financia
| oss suffered by the Bank, we substitute the order
of dismissal by the order of withholding all retira
benefits as has been explained in the counter
affidavit. However, no recovery of the loss to the
Bank to the tune of Rs. 1, 14, 87,164.76 shall be
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made fromhim'

Both the parties, being aggrieved by the inpugned judgrment of the
H gh Court, are before us.

7. The questions which, in the facts and circunstances, arise for our
consideration are \026 (i) whether, in terns of the rules governing the terns
and conditions of services of the enployees of the Bank, it was pernissible
for it to continue the disciplinary proceedi ngs despite the fact that the
respondent attained the age of superannuation; and (ii) whether the Hi gh

Court could have, in the facts and circunmstances of the case, substituted the
puni shnent i nmposed by the Appointing Authority and the Appellate

Authority by its own.

8. I ndi sput abl y, Parl ianent enacted the Banking Conpani es (Acquisition
and Transfer of Undertaking) Act 1970. Sub-section (2) of Section 19

t her eof "enpowers the Board of Directors of the Bank to nmmke regul ations.

In exercise of the said power read with Section 12 of the Act, the Board of
Directors of the Appellant - Bank in consultation with the Reserve Bank of

I ndia and with the previous sanction of the Central CGovernnent made
regul ati ons known as the ' Punjab National Bank Enpl oyees (Pension)
Regul ati ons, 1995’

9. Subm ssions of ‘M. Pramt Saxena, | earned counsel appearing on
behal f of the appellant, are that:

(i) t he appel I ant having been permitted to retire fromservice
continuation of disciplinary proceedi ngs and subsequent

i mposition of major punishnenti.e. dismssal fromservice, is bad
inlaw and

(ii) in any event, as the Disciplinary Authority clearly directed
paynment of the term nal dues and the said order having been

uphel d by the Appellate Authority, the High Court conmitted a

mani fest error in passing the inpugned judgment.

10. Submi ssions of M. Dhruv Mehta, |earned counsel appearing on
behal f of the Bank, on the other hand, are
(i) that Regulation 20 (3)(iii) of the 1977 Regul ations pernits

continuation of a disciplinary proceeding in terns whereof a’'l ega
fiction has been created, and hence the disciplinary authority had

the requisite jurisdiction to i npose an order of dism ssal from
service; and

(ii) that the appellant is not entitled to the retirenment benefits in terns
of Regul ation 22 of the Pension Regul ati on whi ch provides for
forfeiture of the entire past service of an enpl oyee and subsequent

di squalification for obtaining pensionary benefits, inter alia,

di sm ssal or renoval from service

(iii) When a puni shnent of disnissal fromservice is inposed under a
provi sion or statute, the delinquent officer |oses his or her
pensionary benefits as the same stands forfeited, and does not

suffer fromthe doctrine of double jeopardy, as has been held in

Uni on of India and others vs. Subedar Ram Narain and others

[ 1998 (8) SCC 52]

11. The question as to whether a departnental proceeding can continue
despite the delinquent officer’s reaching the age of superannuation woul d
depend upon the applicability of the extant rules. It may be true that the

guestion of inposition of dismssal of the delinquent officer from service
when he has already reached the age of superannuation would not ordinarily
ari se. However, as the consequences of such an order is provided for in the
service rule, in our opinion, it would not be correct to contend that

i mposition of such a puni shnent would be wholly inpernissible in | aw

Ni kunja Bi hari Patnaik (supra) is an authority for the proposition that
an officer of the bank cannot be allowed to flout the existing rules. In
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Ni kunja Bi hari Patnai k (supra) this Court held:

“I'n the case of a Bank - for that matter, in the case of any

ot herorgani zati on -every officer/enpl oyee i s supposed
to act within the limts of his authority. If each officer/
enployee is allowed to act beyond his authority, the
di scipline of the organisation/bank wll disappear; the

functioning of the Bank woul d becone chaoti c

and unmanageabl e. Each officer of the Bank cannot be
allowed to carve out his own little enpire wherein he

di spenses favours and | argesse. No organi zation, nore
particularly, a Bank can function properly and effectively
if its officers and enployees do not observe the
prescri bed nornms and di scipline. Such indiscipline
cannot be condoned on the specious ground that it was
not actuated by ulterior notives or by extraneous

consi derations. The very act ~of acting beyond authority
- that too a course of conduct spread over a sufficiently
| ong peri od and invol ving i nnumerabl e instances - is
by itself ~a misconduct. Such acts, iif permtted, my
bring in profit in some cases but they may also lead to
huge | osses. Such adventures are not given to the

enpl oyees of Banks which deal wth public funds. If
what we hear about the reasons for the collapse of

Barings Bank is true, it is attributable to the acts of one
of its enployees, Nick Leeson, a mnor ~officer stationed
at Singapore, who was allowed by his superiors to act
far beyond his authority. As mentioned hereinbefore, the
very discipline of ‘an organization and nore particularly,
a Bank is dependent upon each of “its enpl oyees and

of ficers acting and operating within their allotted sphere.
Acting beyond one's authority is by itself a breach of

di sci pline and a breach of Regulation 3. It constitutes

m sconduct within the nmeaning of Regul ation 24. No

further proof of loss is really necessary though as a matter
of fact, in this case there are findings that severa
advances and over-drawal s al | owed by the r espondent
beyond his authority have becone sticky and

i rrecoverabl e. Just because, sinmilar acts have fetched

some profit - huge profit, as the Hi gh Court characterizes
it - they are no less blameworthy. It is wong to
characterize themas errors of judgnent.”

12. In this case al so, the punishnent of dismssal fromservice was
uphel d.

The question, we may notice, came up for consideration before this
Court in State of U P. vs. Bhram Datt Sharma [AI'R 1987 SC 943], wherein
this Court while interpreting Regulation 470 of the Civil Services
Regul ations in State of U P. vs. Harihar Bhole Nath \026 2006 (11) SCALE
322, held as under

"A plain reading of the regulation indicates

that full pension is not awarded as a matter of
course to a Govt. servant on his retirenent instead,
it is awarded to himif his satisfactory service is
approved. |If the service of a CGovt. servant has not
been thoroughly satisfactory the authority

conpetent to sanction the pension is enpowered to
make such reduction in the anbunt of pension as it
may t hi nk proper. Proviso to the regulation |ays
down that no order regarding reduction in the

amount of pension shall be made without the

approval of the appointing authority. Though the
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Regul ati ons do not expressly provide for affording
opportunity to the Govt. servant before order for
the reduction in the pension is issued, but the
principles of natural justice ordain that opportunity
of hearing rmust be afforded to the Govt. servant

bef ore any order is passed. Article 311(2) is not
attracted, nonetheless the Govt. servant is entitled
to opportunity of hearing as the order of reduction
in pension affects his right to receive full pension
It is no nore in dispute that pension is not bounty;
instead it is aright to property earned by the Covt.
servant on his rendering satisfactory service to the
State.”

The question, thus, as to whether continuation of a disciplinary proceeding
woul d be perm ssible or the enployer will have to take recourse only to the
pensi on rul es, in our opinion, wuld depend upon the terns and conditions
of the services of the enpl oyee and the power of the disciplinary authority
conferred by reason of a statute or statutory rules.

We have noticed hereinbefore that the Bank have made Regul ati ons
whi ch are statutory in nature. Regulation 20(3)(iii) of the said Regulations
reads thus:

"20 (3)(iii). The officer against whom

di sci plinary proceedings have been initiated wll
cease to be in service on the date of

super annuati on but the disciplinary proceedings

will continue as if he was in-service until the
proceedi ngs are concl uded and final order is

passed in respect thereof. The concerned officer
will not receive any pay and /or allowance after the
dat e of superannuation. He will also not be
entitled for the paynent of retirement benefits till
the proceedings are conpleted and final order is
passed thereon except his own contribution to

CPF. "

The said Regul ation clearly envisages continuation of a-disciplinary
proceedi ng despite the officer ceasing to be in service on the date of
superannuation. For the said purpose a |egal fiction has been created
providing that the delinquent officer woul d be deened to be in service unti
the proceedi ngs are concluded and final order is passed thereon. The said
Regul ati on being statutory in nature should be given full effect.

13. The effect of a legal fiction is well-known. Wen a legal fiction is
created under a statute, it nust be given its full effect, as has been observed
in East End Dwellings Co. Ltd. vs. Finsbury Borough Council [1951 (2) Al

E. R 587] as under

"If you are bidden to treat an inmaginary state

of affairs as real, you nust surely, unless

prohi bited from doing so, also inmagine as real the
consequences and incidents which, if the putative
state of affairs had in fact existed, nust inevitably
have from or acconmpanied it. One of these in this
case i s emancipation fromthe 1939 | evel of rents.
The statute says that you nmust inagine a certain
state of affairs; it does not say that having done so,
you nmust cause or permt your inmagination to

boggl e when it comes to the inevitable corollaries

of that state of affairs.”
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14. The issue is, thus, no longer res integra, which as would be evident
fromthe ratio laid down by this Court fromtime to tinme.

In State Bank of India vs. C. B. Dhall [1998(2) SCC 544], it is held as
under :

"Under Rul e 20-B disciplinary proceedi ngs

if initiated agai nst an enpl oyee before he retires
fromservice could be continued and concl uded

even after his retirenent and for the purpose of
concl usion of the disciplinary proceedings, the
enpl oyee is deened to have continued in service
but for no other purpose.”

In Hari har Bhol e Nath (supra) upon considering Regul ations 351-A
and 470 of the Civil Services Regulations, this Court foll ow ng Bhram Datt
Sharma (supra) opined as under

"The right to withhold or wthdraw the

pension may arise in different situations. Two

di fferent contingencies are clearly envisaged under
the Regul ations, viz., if the pensioner is found
guilty of misconduct either in departmenta
proceedi ngs or in judicial proceedings. Although
prima facie, the proviso appended to Regul ati on
351- A does not envi sage continuation of the
proceedi ngs, the sanme nust be held to be existing
on a plain reading thereof. Regulations 351-A and
470 provide for a conposite schene; by

enphasi zi ng that paynent of pension is not
automatic and it can be withheldif the conditions
| aid down therein are satisfied. Undoubtedly,
before an order of w thhol ding the anbunt of
pension or a part thereof it is passed, the
procedures | aid down under the statute are required
to be conplied with. The procedural  safeguards
must be kept in mind. Limtations of application
of the Rules again have to be borne in mnd

But the said Rules read with the Proviso and

the Expl anati on appended thereto construed in

their entirety clearly postulate that the proceedi ng
initiated before the delinquent officer reached his
age of superannuation would be valid."

This Court therein distinguished this decision in State of U P.& Anr.
vs. Shri Krishna Pandey [AIR 1996 SC 1656], Bhagirathi Jena vs. Board of
Directors OS.F.C & Ors.[1999(3) SCC 666] in the follow ng terms:

"The Hi gh Court has placed strong reliance

on State of U P. & Anr. vs. Shri Krishna Pandey
[AIR 1996 SC 1656], wherein the departmenta
enquiry was initiated after the delinquent officer
reached his age of superannuation. Noticing Rule
351-A of the Cvil Services Rules and that the
departnental proceeding was initiated after the
retirement of the enployee, the sane was held to
be inperm ssible in law. Al though it was not
necessary to pronounce upon the construction of
Rul e 351-A involving a case where a departnenta




http://JUDIS.NIC IN SUPREME COURT OF | NDI A Page 7 of 10

proceeding was initiated prior to reaching of the
age of superannuation by the delinquent officer, it
was observed that as the officer had retired on 31st
March, 1987 and proceedings were initiated

agai nst himon 12th April, 1991, proviso appended
to the Rule woul d be applicable.

Rel i ance has al so been pl aced on Bhagirath

Jena vs. Board of Directors, OS.F.C. & Os. [1999
(3) SCC 666], wherein this Court was concerned
with interpretation of Regulation 17 of the Orissa
State Financial Corporation Enpl oyees’ Provident
Fund Regul ations, 1959".

To the sane vein is the decision of this Court in State of U P. & Os. vs.
R C. Msra [2007(4) SCALE 595].

We are, therefore, of the opinion that it was permssible for the Bank
to continue with the disciplinary proceedings relying on or on the basis of
Regul ation 20(3)(iii) of the Punjab National Bank (Officers’) Service
Regul ati ons, 1979.

15. It is true that the Disciplinary Authority in its order while inposing
puni shnment observed that the term nal dues of the appellant were to be
settled. It was nerely an observation to take case of a contingency which

m ght arise. No positive direction was issued in that behal f and, thus, no
legal right thereby was created in favour of the appellant to obtain the retira
benefits. What it meant thereby was that the |law would take its own course

16. We nay also at this juncture notice the relevant provisions of the
Punj ab Nati onal Bank Enpl oyees’ (Pensions) Regul ations, 1995. Regul ation
22 of the said Regul ation reads as under

"22 (i)- Resignation or dismssal or renova

or termnation of an enpl oyee fromthe services of
the Bank shall entail forfeiture of his entire past
service and consequently shall not qualify for
pensi onary benefits."

I ndi sputably as a consequence of the order inmposing the puni shrment
of dism ssal fromservice the appellant would not have qualified for the
pensi onary benefits. Qur attention, however, has been drawn by M. Saxena
to Regul ations 43 and 48 to contend that even for the purpose of wthhol di ng
pension, a specific order in that behal f by a conpetent authority was
required to be passed. Pension Regulation is nmeant to be applicable where
pension is required to be paid. It also provides for recovery of pecuniary
| oss caused to the Bank fromthe pensionary benefits of the enpl oyee.

Regul ati ons 43 and 48 of the Pension Regul ati on are as under

"43. Wt hhol ding or withdrawal of pension. \026
The Conpetent Authority may, by order in

witing, withhold or withdraw a pension or a part
t hereof, whether permanently or for a specified
period, if the pensioner is convicted of a serious
crime or crimnal breach of trust or forgery of
acting fraudulently or is found guilty of grave

m sconduct .

Provi ded that where a part of pension is

wi t hhel d or withdrawn, the anmpunt of such
pensi on shall not be reduced bel ow t he nini mum
pensi on per mensem payabl e under these
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regul ations."

"48. Recovery of Pecuniary |oss caused to the

Bank \026 (1) The Conpetent Authority nay

wi t hhold or withdraw a pension or a part thereof,
whet her permanently or for a specified period and
order recovery from pension of the whole or part

of any pecuniary |oss caused to the Bank if in any
departrental or judicial proceedings the pensioner
is found guilty of grave m sconduct or negligence
or crimnal breach of trust or forgery or acts done
fraudulently during the period of his service:

Provi ded that the Board shall be consulted before
any final orders are passed;

Provided further that departnental proceedings, if
instituted whil e the enpl oyee was in service, shall
after the retirenent of the enpl oyee, be deened to
be proceedings under these regul ati ons and shal

be conti nued and concl uded by the authority by

whi ch they were commenced in the sanme manner

as if the enpl oyee had continued in service;

(2) No departnmental proceedings, if not instituted
whil e the enpl oyee was in service, shall be
instituted in respect of an event which took place
nore than four years before such institution

Provi ded that the disciplinary proceedi ngs so
instituted shall be in accordance with the
procedure applicable to disciplinary proceedings in
relation to the enpl oyee during the period of his
servi ce.

(3) Were the Conpetent Authority orders
recovery of pecuniary |loss fromthe pension, the
recovery shall not ordinarily be nade at a rate
exceedi ng one-third of the pension admni ssible on
the date of retirement of the enpl oyee:

Provi ded that where a part of pension is w thheld
or withdrawn, the ampbunt of pension drawn by a
pensi oner shall not be |ess than the m ni mum
pensi on payabl e under these regul ations."

17. Where a proceeding is initiated for w thhol ding or w thdrawal of

pensi on, Regul ation 43 of the Pension Regul ati ons would be attracted. But

provi sions of the said Regulation if read in its entirety clearly go to /show
that an officer would not qualify for pensinary benefits, if inter alia, he is
di smi ssed from services.

Regul ation 48 enpowers the Bank to recover pecuniary |1oss caused to
it fromthe pensionary benefits. Regulation 20(3)(iii) of the Di scipline and
Appeal Regul ati ons nust be read in conjunction with the Pension
Regul ati ons. Were the enpl oyees are pension optees, Regulation 48(1)
shall apply. 1In any event, if an officer is renmoved or dismnissed fromservice
under Regul ation 4 of the (Discipline & Appeal) Regul ations, the Bank need
not take recourse to Regul ation 48 of the Pension Regul ati ons as Regul ation
22 thereof would be attracted.

W are, therefore, of the opinion that the H gh Court comitted a
mani fest error in passing the inpugned judgnent.
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18. Moreover, it now a trite law that ordinarily the H gh Court shoul d not
interfere with the quantum of puni shnent inposed by the Disciplinary
Authority. [See U P.S.RT.C. v. RamKishan Arora, 2007 (6) SCALE 721]

It has not been found by the H gh Court that the punishnent inposed upon

the appellant was inpermssible in |law or wholly disproportionate to the

m sconduct found to have been committed by the delinquent officer

19. Qur attention has been drawn to a decision of this Court in S.P
Badrinath vs. CGovt. of A P. and others [2003(8) SCC 1]. This decision

has no application in this case, as we have noticed in the present case that
the acts of m sconduct proved agai nst the appellant were of grave nature.

20. The High Court itself has noticed a | arge nunber of decisions and
fornmed the opinion that the charges |evelled against the delinquent officer
were of grave nature. A mmjor punishnent nay be inflicted even where no
pecuni ary | oss was caused to the Bank by reason of the act of the delinquent
officer. In support of the aforenentioned proposition of law, the H gh Court
opi ned:

"The char'ges | evel ed agai nst the petitioner, which
were found proved upon enquiry, are quite serious
in nature. The petitioner had engaged hinmself in
reckl ess | endi ng causing huge financial loss to the
Bank to the extent of Rs. 1,14,87,164.76. 1t also
shows that the petitioner had di sbursed | oan

t hrough m ddl emen and denanded and received

illegal gratification froma borrower. W are of the
consi dered opinion that in such cases, the officers
of the Bank should not be permtted to continue in
service at all

Once the enpl oyer has |ost the confidence

in the enpl oyee and the bona fide | oss of
confidence is affirmed, the order of punishnent
nmust be considered to be inmmune from chal |l enge,
for the reason that discharging the office of trust
and confidence requires absolute integrity. A
necessary inplication which nust be engrafted on
the contract of service is that the servant nust
undertake to serve his master with good faithand
fidelity. In a case of |oss of confidence,

rei nstatenment cannot be directed. G anting such an
enpl oyee the relief of reinstatement would be "an
act of misplaced synmpathy which can find no
foundation in law or in equity." (Vide Air India
Cor porati on Bonmbay Vs. V. A Ravellow, AR

1972 SC 1343; The Binny Ltd. Vs. Their

Wor kmen, AIR 1973 SC 1403; Kanal Kishore

Lakshnman Vs. Managenent of Ms. Pan Anerican
World Airways Inc & Os., AR 1987 SC 229;
Francis Kalein & Co. Pvt. Ltd. Vs. Their

Wor kmen, AIR 1971 SC 2414; Regi onal Manager

Raj ast han SRTC Vs. Sohan Lal, (2004) 8 SCC

218; and Bharat Heavy Electricals Ltd. Vs. M
Chandr ashekhar Reddy & Ors., 2005 AIR SCW

1232).

I n Kanhai yal al Agrawal & Ors. Vs. Factory

Manager, Gwaliar Sugar Co. Ltd., (2001) 9 SCC

609, the Hon’ ble Suprenme Court |aid down the test

for loss of confidence to find out as to whether
there was bona fide |oss of confidence in the

enpl oyee, observing that, (i) the workman is

hol di ng the position of trust and confidence; (ii) by
abusi ng such position, he conmts act which
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results in forfeiting the sane; and (iii) to continue
himin service/establishnent woul d be

enbarrassi ng and i nconvenient to the enpl oyer, or
woul d be detrimental to the discipline or security
of the establishnent. Loss of confidence cannot be
subj ective, based upon the m nd of the

managenent. Cbjective facts which would lead to

a definite inference of apprehension in the mnd of
t he managenent, regardi ng trustworthiness or
reliability of the enployee, nust be alleged and
proved. "

Reliance in this regard has al so been placed by the H gh Court on the
deci sion of State Bank of India vs. Bela Bagchi [AIR 2005 SC 3272].

21. The Hi gh Court, however; in our opinion, posed unto itself a wong
question of |law that despite applicability of Regulation 20(3)(iii) of the
Punj ab Nati onal Bank O ficer Enpl oyees’ (Discipline and Appeal)

Regul ations, 1977, the Bank exceeded its jurisdiction in continuing the

di sci plinary proceedi ngs after 31.1.1997 on which date the appellant reached
the age of superannuati on.

22. For the reasons aforenentioned, the appeal preferred by the appell ant
nust be di sm ssed and the one preferred by the Bank nust be all owed.
Resultantly, Civil Appeal No. 971 of 2007 is dismssed and Civil Appea

No. 975 of 2007 is allowed. However, in the facts and circunstances of the
case, there shall be no order as to costs.




